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Item No. 04 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(Through Video Conferencing) 
 

Original Application No. 33/2018 (WZ) 

(M.A. No. 124/2018) 
 

Sanjay Bhegade & Ors.             Applicant(s)  

 
Versus 

 
State of Maharashtra & Ors.                       Respondent(s) 
 

 
Date of hearing: 30.06.2020 

 
 
CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 

   HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER 

 
 For Applicant(s) : 
 For Respondent(s) :   

 
 ORDER 

 

1. The issue of unauthorized and illegal construction was raised by the 

applicant by way of filing this application and this Tribunal on 

04.07.2018 directed as follows: 

“It is the case of the applicant that a large number of 
unauthorised constructions have come up on the hills and the 
hill slopes within the reserve forest area at Pavana area in 
MavalTaluka, District Pune. In paragraph No.17 of the 
application as many as 53 persons have been named who, as 

per the applicant, are indulging in such illegal constructions 
and against whom Notices have been issued by the 
respondent No.2 Pune Metro Region Development Authority 
(PMRDA), two samples of which have been filed as Annexure-C 
to the application. 
 
It would be appropriate for us to express that there are as 
many as 53 private residents who would be affected in the 
event of any adverse orders being passed. In our view they 
would be necessary parties. We, therefore, direct the applicant 
to take steps for their impleadment as respondents. The 
amended original application shall be filed within a week. 
Notices shall also be issued thereafter to all the newly added 
respondents for which also requisite shall be filed by the 
applicant.” 
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2. In compliance of the order thereof, the applicant has moved a 

Miscellaneous Application No. 124/2018 for amendment by 

incorporating and impleadment of respondent from Sr. No 4 to 67.  

Since it is in compliance of the order of the Tribunal, the application is 

allowed.  The applicant is directed to file the amended Memo of Parties 

within a week. Before proceeding further, we deem it just and proper 

to constitute a Committee and call a report consisting of: 

i. Collector of the Pavana area in Maval Taluka, District Pune; 

ii. Divisional Forest Officer, District Pune and 

iii. Maharashtra State Pollution Control Board.  

 

3. The Committee is directed to inspect the matter under question raised 

in the application and submit factual and action taken report within 

four weeks. Maharashtra State PCB will be the nodal agency for 

compliance. 

4. Let a joint report in the matter be submitted by the Maharashtra State 

PCB by e-mail at judicial-ngt@gov.in preferably in the form of 

searchable PDF/ OCR Support PDF and not in the form of Image PDF.  

5. The necessary documents be provided to the Collector of the Pavana 

area in Maval Taluka, District Pune, Divisional Forest Officer, District 

Pune and Maharashtra State Pollution Control Board by the applicant. 

 
6. List it on 31.07.2020. 

Sheo Kumar Singh, JM  

 
 

 Siddhanta Das, EM 
June 30, 2020 

Original Application No. 33/2018 (WZ)  
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